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Murali Purushothaman, ]

This writ petition is filed challenging the imposition of license fee in respect of the
business conducted by the petitioner. The second respondent-Corporation has
filed a statement wherein it is stated that the rate of license fee for the financial
year 2010-2011 is fixed in accordance with the new license fee schedule of the
resolution of the Municipal Council and with the approval of the
Government.

Paragraphs 3 and 5 of the statement read thus:-

"3.1t is submitted that the Kollam corporation has notified the new license
schedule by publication on 15.05.2009 as per No:H2-25877/05 in the Kerala
Gazette provided under section 447 of the Kerala Municipality Act 1994. This
respondents fixed the license fee for the gold business conducted by the
petitioner in the building No:XVI/1356/1129 with respect to the serial N0.83 of
the Gazetted license fee schedule for the financial year 2010-2011.

5.This respondents were levying license fee till the financial year 2009-2011 in
accordance with the old license fee schedule, prior to the new license fee
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schedule gazette notification No. H2-25877/05 on 15.05.2009. The rate of
license fee for the financial year 2010-2011 is fixed in accordance with the new
license fee schedule. It is also pertinent to note that, the license fee schedule is
fixed as per the resolution of the Municipal Council and with the approval of the
government there and then..................

In view of the above, if the petitioner is aggrieved by the license fee fixed as per
the aforesaid proceedings, he is at liberty to challenge the same. Without
prejudice to the right of the petitioner to challenge the proceedings referred to in
paragraphs 3 and 5 of the statement, this writ petition is closed.
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